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«»n*H r of Indian Waters
fSkrt V. P. N*y*K 

-^shrl Kodljraa:
Will the Minister of Defence . b« 

pleased to state:

(a) whether Government have un­
dertaken the work of mapping and 
charting the sea bottom of Indian terri­
torial waters;

(b) If bo, what are the details of 
the scheme; and

(c) how far, does the Indian Navy 
co-operate in this regard?

The Deputy Minister of DefenM 
(Shri Kaghuram&i&h): (a) Yea.

(b) The surveys are undertaken in 
accordance with a programme drawn 
up annually, the ultimate aim being to 
survey the entire coast of India. The 
major surveys which have been carried 
out in the recent past are indicated in 
the statement placed on the 
Table of Lok Sabha. [See Ap­
pendix III, annexure No. 63.] Surveys 
in the Gull of Mannar and the Gulf 
of Kutch are in hand.

(c) The surveys are carried out by 
the Indian Navy’s Hydrographic De­
partment which maintains three sur­
vey ships for the purpose.

Seminar on Scheduled Castes
•596. Shri Slddlab: Will the Minis­

ter of Some Affairs be pleased to 
state:

(a) the amount spent on a seminar 
on problems of Scheduled Castes and 
Scheduled Tribes which was held in 
Delhi in December, 1955;

(b) whether Government are aware 
of the recommendations made at the 
aeminar; and

(c) if so, the action taken thereon?
Hie Deputy Minister of Home Affairs 

FShrlmati Alva): (a) The seminar was 
leld under the auspices of the Bharat 
>alit Sew&k Sangh. who were given
1 grant of Rs. 5,000/-for this purpose.

(b) Ym.
(c) Most of the recommendation* 

were the concern of the State Govern­
ments who gave due consideration to- 
them while formulating their Second 
Five Year Plan for the welfare of the 
Backward Classes. Two recommenda­
tions viz. Enforcement of Minimum 
Wages Act in agriculture and other 
trades and Conferment of proprietory 
rights on Harijans over the lands on 
which their huts stands were specifi­
cally brought to the notice of the State 
Governments for suitable action. The- 
Central Government have also set up 
Central Advisory Boards for Tribal 
and Harijan Welfare respectively as 
recommended at this seminor.
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Biha.r-West Bengal (Transfer of 
Territories) Act 

"'598-A. Shri Das Gupta: Will the 
.Minister of Home Affairs be pleased 
·:to state: 

(a) whether it is the duty of the 
Government of India to see to the pro-
per and smooth implemen tation of the 
Bihar and West Bengal (Transfer of 

'Territories) Act, 1956; a':.'ld 

(b) if so, whether Government de-
puted. their repre'sentatives before 1st 

·day of November, 1956, to see that the 
implementation of ffl.e Act was proper-
1y done? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 

''The Bihar and West Bengal (Transfer 
.·-of Territori.is) Act, 1956, contains ne-
.cessary provision for the smooth trans-
.fer of territories from Bihar to West 
Bengal and for. all ancillary matters. 
Under the Act, the Government of 
India have the power to issue direc-
;tions in regard to certain matters. 

(b) A Special Officer was appointed 
'by the Government of India in Sep-
· tember, 1956 for the limited purpose 
··of demarcating the boundary line in 
.Purnea District b terms of Section 3 
·-Of the Bihar and West Bengal (Trans-
~ter of Territories) Act, 1956. 

Chemical Industries 

"'598-B. Shri M. D. Mathur: Will 
the Minister of Education and Scien-
iiific Research be pleased to state: 

(a) whether any research has been 
carried Ol!t by Government for pre-
paring chemical salts etc., on industrial 
scale from the Sambhar Lake (Rajas-
than); ac;id 

(b) if so, the result thereo~? 

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and 
(b). A statement giving the required 
information is laid on the Table of 
Lok Sabha. [See Appendix III, an-
nexure No. 64]. 

Salary of Teachers of Secondary 
Schools 

*599. Shri S. M. Banerjee: Will the 
Minister of Education and §cie:ntitl6 
Research be pleased to state 

(a) whether any steps ar~ being 
taken to fix a minimum wat;es for the 
teachers of Secondary Schools; and 

(b) if so, when a decision is ex-
pected to be taken? 

The Minister of State in the Ministr y 
of Education and Scientific Research 
(Dr. K. L. Shrimali): (a) and (b). 
While no steps have been taken to fix 
a minimum wage for the teachers of 
secondary schools it has been decided 
to subsidize the existing salaries of the 
secondary school teachers to the ex-
tent of 50% of the total increase pro-
posed by the State Governments · in 
1957-58. The higher scales of pay 
will be fixed by the State Govern-
ments with due regard to local condi-
tions. 

Scholarships for Technical 
Education Abroad 

*600. Sh.ri Subodh Hasda: Will the 
Minister of Education and Scientifle 
Research be pleased to lay a state-
ment on the Table showing: 

(a) the number of Scheduled Castes 
and Scheduled Tribes ·students sent 
abroad for Technical Educatio':l under 
Government of India's Schemes 
during the year 1956-57; 




